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The a p p l ic a n t h a s  ap p ro ach ed  t h i s  • T r ib u n a l  fo r  

s e t t i n g  a s id e  th e  ^m p u g n ed  p un ish m en t o r d e r  d a te d  

1 7 .1 .8 9 ( A n n e x u r e  N o . ' ^ ) .

2 . S u c c i n c t l y ,  th e  b r i e f  f a c t s  o f  th e  c a s e , 

i n t e r a l i a ,  a r e  t h a t  th e  a p p l ic a n t  e n te r e d  th e  s e r v ic e  o f  

N .E .  R a ilw a y  on th e  p o s t  o f  Pump K h a l a s i  in  th e  y ear  

1 9 6 0  and  got h is  prom otion  on due dktes u p to th e  p o st  o f  

D r iv e r  G rade  A : , and  th e  l a s t  prom otion  was made ab ou t  6 

y ea rs  p r io r  to  t h a t .  I t  has fu r t e h r  been  s t a t e d  th a t  

w h i l e  the  a p p l ic a n t  w as p o ste d  as D r iv e r  g rad e  ' ' A a t  

G o n d a , he  was s e r v e d  w it h  a c h arg e  s h e e t  d a te d  3 0 . 6 . 8 8  

i s s u e d  by r e sp o n d e n t  N o . 3{vid ,e  A nnexure  N o . 1 ) .., E n q u ir y  

p ro c e e d e d  and  u l t im a t e ly  c u lm in a te d  in t o  

pun ishm ent o rd e r  d a te d  1 7 . 1 . 8 9 (A n n exu re  N o . 3 ) . ,  ^  ^

3 .  B e in g  a g g r ie v e d  a g a in s t  the  a f o r e s a id  , im pugned 

o r d e r , th e  a p p l ic a n t  p r e f e r r e d  an ap p e a l  d a te d  1 9 . 3 8 9  

to  th e  A . D . R . M . ,  N .E .  R a il w a y , L uckno w , th ro u g h  p ro p er  

channel,- but  th a t  a p p e a l  has s t i l l  not been  d e c i d e d .

h e ard  th e  le a r n e d  c o u n s e l  fo r  th e  p a r t ie s  

and have  th o r o u g h ly  gone th ro ug h  th e  r e c o rd s  o f  th e  c a se
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and we f i n d  th a t  s in c e  th e  above  a p p e a l  h as  s t i l l

not b een  d e c id e d  by th e  A . D . R . M . ,  N . E . R a i l w a y , the  

ends o f  j u s t i c e  w o u ld  be m et , i f  th e  A . D . R . M . ,  N .E .  

R a ilw a y , Lucknow  i s  d ir e c t e d  to  d e c id e  th e  above

a p p e a l , ‘ by , r e a s o n e d  and  s p e a k in g  o r d e r , in

a c c o r d a n c e w ith  e x t a n t  r u le s  and  r e g u l a t i o n s ,  w i t h in  a 

p e r ik o d  o f  two m onths from  th e  d a te  o f  r e c e i p t  o f  copy

o f  t h i s  ju d g m en t ; and we o rd e r  a c c o r d in g l y . I t  s h a l l  be

open fo r  th e  a p p l ic a n t  to  ap p ro ach  t h i s  T r ib u n a l  i f  he 

; i s  not  s a t i s f i e d  by th e  d e c i s io n  o ft h e  a p p e la t e  

a u t h o r it y .

'5 .  The  a p p l i c a t i o n  o f  th e  a p p l ic a n t  i s  d is p o s e d  o f  as 

a b o v e . No o rd e r  as to  c o s t s .
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